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PER:  BENCH 

 Learned counsel seeks to withdraw the miscellaneous 

application filed by the appellant, as the same is infructuous. 

2.1 Learned AR prays for allowing the miscellaneous 

application filed by Revenue in terms of litigation policy Circular 

F. No. 390/Misc/116/2017-JC dated 22.08.2019. 

2.2 We have considered both the miscellaneous applications 

filed by the appellant as well as Revenue. 



E/85716/2016 2 

2.3 The miscellaneous application filed by the appellant is 

dismissed as withdrawn and the miscellaneous application filed 

by Revenue is allowed and the appeal dismissed as withdrawn 

under the litigation policy. 

(Order pronounced in the open court) 
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